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Central Administrative Tribunal
Principal Bench, New Qelhi,

O.A.Ne.801/95
n,A,Ne. 1596/95
n.A.Ne. 981/95

New Delhi this the 18th Day ef September, 1995.

Hen'bia Jhri B.K. aingh, nember(A)

1. Shri i.N. Sriwastava,
a/e late Sh, Raj Narain orivastava,
R/e 20/23, Railway Celeny,
Kishanganj, Delhi.

2. niss Nesta Sriwastawa,
5/e Sh. ■.N. Srivaatawa,
R/e 20/23, Railway Celeny,
Rishang^j, Delhi. Appi xcants

(threugh Shri S.K, Sawhney, advecata)

versus

1. Unien ef India threugh
General flanager,
Nerthern Railway,
Bareda Heuse,
New Delhi.

2. Oivl. Supdtg.EngineerCEetata),
Nerthern Railway,
D.R.n. Office,
New Delhi. RespendenAs,

(threugh Shri K.K, Patel, adwecate)

ohoer(oral)
delivered by Hen*bla Shri i.R. Singh, nember(A)

The appl icant Ne.1 is the father ef appUcant

Ne.2 who was appeinted en 27,04. 1963 and retired frem
service en attaining the age ef superannuatien en

31.12.93. The applicant Ne.2 jeined Nerthern Railway

as Beeking Clark en 09.10.1990 and she applied fer

sharing permissien vide letter dated 16.10.1990

(Annexure A -3). The respendents have net taken any

decision in regard te application at annexure ^-3.
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The learned counsel for the respondents states
not

that they have Received the representation from the

applicant. In the Full Bench Ruling dated 29,5.95

in O.M.No. 2684/93 4 other O.Hs. it has keen held that

no one can claim regularisation of railway quarter as
a matter of right. The questions raised in the FuM

Bench wore (i) whether allotment of a railway quarter

can be claimed as a matter of right? (ii) Whether ward

of retired or retiring railway employee who was living

in railway quarter alongwith the retiring or retired

railway servant with the permission of the railway

administration foregoing house rent allowance has a

right to claim regularisation of quarter in his name?

and (iii) Whether casual labour and substitutes with

or without temporary status and who have not become

regular railway omployoos are eligible to be considered

for out of turn allotment on the basis of the circulars

of the Railway Board? The answer to all these questions

are in negative. The court held that no one is entitled

to claim railway quarter as a matter of right. However,

in the instant case, the matter for regularisation is

ponding with the respondents. The learned counsel for

the respondents states that they have not received any

representation from the applicant

the judgement of the Full Benchy^ The learned counsel

th.

decision in the mH>MI. The representation may be

disposed of within a period of throe months from the

date of receipt of^ortified copy of this order. The
application is disposed of finally but without any

order as to costs, ^

/vv/


